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New Dolhis this the 4~ dey of August,97

HON 'BL € M Re 5o ReADIG Esf B ER(A)
HON 'BL E MRS. LAKSHAI GUAMINATHAN, MEMBER(D)

1. HB Siﬂgh
g/o shri Buta singh

2. 5.5.58’“‘1,
g/o shri Jeevad singh

3. Maphool Singhy
s/o ohri thandgl Rem

All Head Travelling Ticket Exsminer
(adhoc), Delhi ol vision, Nerthern Reil way N ev
pelhi, ‘

A&, KoL.@.b.r. v
g/o shri Genesh Dass,
Travelling Ticket Examiner,
pelhi m"-’h'.
Northem Railuays
Nou Dslhi ..-Dpplicau.'

(8y Adwestes shri KN, R.Pillal)

preve

4, Union of Indie,
through the General Manager,
Northem Reilway,
Neow Dulhi..

2. The pi isional Reilwey Mansger,
No rthem Rail usy,
State ity m‘d.
New Delhi ooooMOﬂmt‘;

(None eppeared)

ppplicnts are aggrieved by their foR~-

p romotion as Head Travelling Ticket Exmminers

%



in pelhi Oivision of Northem Rail wey , when
acco rding to them , thelr juniors have been 0

p romo tede

2. ye have heard shri KMR pillal for the
spplicants o None sppeared for respondents when
the case was celled outs RS this is a 1992 cas®
ve decided to p ro ceed Jith the case after
hearing sShri pillal and perusing the waterial®

on recrde

3. In this connection owr attention hes
been inw ted o the CAT PB judgment deted 23,2497
{n DA N0,2109/90 Dheni Rem Shamd 3 0res e

yol & Ors which {tself refers earlier
judgeents of the Tribunsl snd im owr opinion
fully gsppliesto the facts snd ciromstences of
the present casé. The operative po rtion of the
judgment in phani Rmm's case( Sup ra) is extracted
below:

#(a) The respondents are directed to

verify the number of vacancies
available in respect of Head
Travelling Tickst examinere in
the Delhi ol vision ass OR 141,04,
in the event it is found that
adequate nimber of vacancies of
Head Travelling Tickst Exmminer®
vere found svaileble on the sald
date 1.8, ON 1,1,84, the wplicents
should alsc be adjwsted sgainst
those vacsncies, if they are found
aligible for the sald posts, The
eligibility should be considered a8
on 1.1¢84 onlye Thess adjustments
shall be in acoordence ulth the
rules/instructions on the subject
and in the swent they get adjusted
against those vacencies o they shell
be grented all the benefits that '
flow out of 1t}

(b) They are further directed to complete
the exerciss vithim four months from

todey shd intimats the pplicents
A the result of such exsrcise; ond



_s- G

(c) A direction is slso fasued, 1f
there is monetary benefit arising
in such exercise that shall be
pald to the spplicants vithin two
months theresfter.®

A” We dispose of the present OA in tems
of the directions extracted sbo ved No costsd

#é.x‘?‘("?/ }LJV’)M " _///K/ Z; VA
( MRS, LAKSHMI SUAMINATHAN ) ( SeRo A sé)
neMBer(d) memBER(A) ¢
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